
FIR No. 177/21   

PS S.P. Badli 

State Vs. Santosh @ Billa 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Prashant  Mangla, Ld. LAC for the applicant. 

  Accused has already been granted bail vide order of this court dated 

12.04.2021. Thus, counsel for the accused has sought permission to withdraw the 

bail application. Hence, the bail application moved on behalf of applicant Santosh 

@ Billa is hereby disposed off as withdrawn.    

 

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



FIR No.  691/20 

PS S.P. Badli 

State Vs. Jishan 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Prashant Mangla, Ld. LAC for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused  Jishan. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

07.01.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 07.01.2021. 

Recovery from the accused has been affected.  Charge sheet has already been filed.  



Hence, no purpose would be served by keeping the accused in JC. Accordingly, I 

deem appropriate to grant the benefit of bail to the accused Jishan upon furnishing 

bail bonds in the sum of Rs. 10,000/- with one surety in like amount.  Copy of 

order be sent to whats app of Ld. Counsel for the applicant at his request. Copy of 

this order also be immediately sent to the concerned Jail Superintendent 

electronically.  

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



FIR No. 8969/21   

PS S.P. Badli 

State Vs. DL-1SS-7776 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

  It has been informed by Reader of this court that application for 

superdari has already been allowed by this court vide order of this court dated 

20.04.2021.  Counsel for the applicant has sought permission to withdraw the said 

application. Thus, application stands disposed off as withdrawn. 

  

 

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

 

  



Challan  

DL-8SCB-8059 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

  It has been submitted by Reader of this court that counsel for the 

applicant has sought permission to withdraw the present application telephonically 

and stated that he is unable to join VC due to poor network. 

  Hence, the superdari application moved on behalf of applicant is 

hereby disposed off as withdrawn.     

  Needless to say in case of any discrepancy, applicant is at liberty to 

move fresh application as per provisions of law.  

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



FIR No.  47/21 

PS S.P. Badli 

State Vs. Parveen 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused  Parveen. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since January, 

2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 

must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since January, 2021. 

Recovery from the accused has been affected.  Charge sheet has already been filed.  



Hence, no purpose would be served by keeping the accused in JC. Accordingly, I 

deem appropriate to grant the benefit of bail to the accused Parveen upon 

furnishing bail bonds in the sum of Rs. 20,000/- with one surety in like amount.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at his request. 

Copy of this order also be immediately sent to the concerned Jail Superintendent 

electronically.  

   

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



FIR No.  459/18 

PS S.P. Badli 

State Vs. Jasmer 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Fresh status report filed by the IO. 

  Put up for consideration/appearance of the applicant on 17.5.2021. 

 

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



 

FIR No.  208/21 

PS S.P. Badli 

State Vs. Sumit 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

  Put up on 28.04.2021. 

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



Case No. 201/18 

Varun Chaudhary Vs. Pradeep   

PS S.P. Badli  

 

22.04.2021 

Through Webex Video Conferencing    

Present: None for the complainant despite repeated calls again. 

  Counsel for the accused. 

  Counsel for the accused has submitted bail application of the accused 

Pradeep is pending. He is willing to make payment to the complainant. However, 

complainant is not appearing. 

  Case file has been perused. In view of the submissions of counsel for 

the accused and the non appearance of the complainant despite repeated 

opportunities, I deem it fit to grant bail to the accused on furnishing bail bonds in 

the sum of Rs 20,000/- each alongwith one surety of like amount. 

  Further, an application for withdrawal of surety has been moved on 

behalf of previous surety. Counsel for the accused has submitted that he has no 

objection to the same and he shall be filing fresh surety alongwith solvency proof 

in compliance of today’s order. In view of the submissions of counsel for the 

accused, previous surety stands discharged. Original documents of the surety, if 

any be returned to its rightful owner.  Copy of order be sent to whats app number 

of counsel for the accused.    

   

   

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



Case No. 202/18 

Varun Chaudhary Vs. Pradeep   

PS S.P. Badli  

 

22.04.2021 

Through Webex Video Conferencing    

Present: None for the complainant despite repeated calls again. 

  Counsel for the accused. 

  Counsel for the accused has submitted bail application of the accused 

Pradeep is pending. He is willing to make payment to the complainant. However, 

complainant is not appearing. 

  Case file has been perused. In view of the submissions of counsel for 

the accused and the non appearance of the complainant despite repeated 

opportunities, I deem it fit to grant bail to the accused on furnishing bail bonds in 

the sum of Rs 20,000/- each alongwith one surety of like amount. 

  Further, an application for withdrawal of surety has been moved on 

behalf of previous surety. Counsel for the accused has submitted that he has no 

objection to the same and he shall be filing fresh surety alongwith solvency proof 

in compliance of today’s order. In view of the submissions of counsel for the 

accused, previous surety stands discharged. Original documents of the surety, if 

any be returned to its rightful owner.  Copy of order be sent to whats app number 

of counsel for the accused.    

   

   

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

  



Case No. 204/18 

Varun Chaudhary Vs. Pradeep   

PS S.P. Badli  

 

22.04.2021 

Through Webex Video Conferencing    

Present: None for the complainant despite repeated calls again. 

  Counsel for the accused. 

  Counsel for the accused has submitted bail application of the accused 

Pradeep is pending. He is willing to make payment to the complainant. However, 

complainant is not appearing. 

  Case file has been perused. In view of the submissions of counsel for 

the accused and the non appearance of the complainant despite repeated 

opportunities, I deem it fit to grant bail to the accused on furnishing bail bonds in 

the sum of Rs 20,000/- each alongwith one surety of like amount. 

  Further, an application for withdrawal of surety has been moved on 

behalf of previous surety. Counsel for the accused has submitted that he has no 

objection to the same and he shall be filing fresh surety alongwith solvency proof 

in compliance of today’s order. In view of the submissions of counsel for the 

accused, previous surety stands discharged. Original documents of the surety, if 

any be returned to its rightful owner.  Copy of order be sent to whats app number 

of counsel for the accused.    

     

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 

 

 

  



FIR No.  44/10 

PS S.P. Badli 

State Vs. Shiv Charan 

 

22.04.2021 

Through Webex Video Conferencing    

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant. 

  Report of IO perused. 

  In view of the report, bail bonds are considered and accepted. Surety 

is directed to place on record original RC once the physical functioning of the 

court resumes. 

  Release warrants of the accused be prepared immediately. Accused be 

released if not wanted in any other case. Copy of this order be sent to Jail 

Superintendent electronically.  

 

                   (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/22.04.2021 


